
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Original Application No. 89 of 2025  (SZ) 

 

 

In the matter of: 

K. Chandrasekaran,  

Kanchipuram.                                                            … Applicant(s) 

Versus 

The Secretary to Government,  

Education Department,  

Secretariat, Chennai and Ors.                                      …Respondent(s) 

 

REPORT FILED BY THE 4TH RESPONDENT- 

THE DISTRICT EDUCATION OFFICER. 

 

INDEX 

S. No. Date Description Page No. 

1 30.08.2025 Status Report filed by the 4th 

Respondent-The District Education 

Officer. 

1-10 

2 - Annexure 1 11-18 

3 - Annexure 2 19-21 

4 - Annexure 3 22 

5 - Annexure 4 23 

6 - Annexure 5 24-25 

7 - Annexure 6 26-31 

(Note: The page numbers are at the top centre of every page) 

 

 
Through 

Dr. D. Shanmuganathan 

Standing Counsel for Government of Tamil Nadu 

National Green Tribunal 

Southern Zone, Chennai 

 

DATE:08.09.2025 

 

 



BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE 
AT CHENNAI 

KCHANDRASEKARAN 
10A/1 Ekambaranather Koil Sannathi Street, 
Kanchipuram - 631502 
Ph:9443691337 
Email: chandroo_1961@yahoo.com 

Original Application No. 89 of 2025 

1. The Secretary to Government 
Education Department, 
Secretariat, Chennai - 600009, 

Email:schsec@tn.gov.in 

2. Chief Education Officer 

Education Department, 
Kanchipuram - 631502 
Email:ceokpm@nic.in 

3. Inspector of Matriculation School, 
Near Rangasamy Kulam (MM Avenue) 
Kanchipuram - 631501 

5. The Secretary/Correspondent 

1 

4. District Education Officer (Private Schools) 
Collectorate Campus, 
Kanchipuram - 631501 
Email:deokpmprivate @gmail.com 

6. The President, 

Sri Narayanaguru Matriculation School, 
No:21/1 Ekambaranather Kol sannathi street, 

Kanchipuram-631502 
Email:sngms.kpm@gmail.com 

Email:sivagirimut@gmail.com 

so32e25 

Vs 

Sree Narayana Dharma Sanghom Trust, 
Sivagiri mutt Varkala, 
Thiruvananthapuram-695141 

HEADMASTER GHS COLLECTORATE COLONY 
KANCHEEPURAM -631501. 

...Petitioner 

Dlstric-�tucatlonal Offiter 
(Private Schools) 

1



7. District Environmental Engineer 
Tamilnadu Pollution Control Board, 
Plot No. C.P.5-B SIPCOT Vandalur Walajabad Road, Sriperumbadur, Oragadam 
Kanchipuram � 602105 
Email.tnpcb.deespr@yahoo.com 

COUNTER AFFIDAVIT FILED BY 4TH RESPONDENT 

...Respondents 

I D.Komathi, Daughter of K.Dakshina Moorthi, Hindu, aged about 56 
years, residing at No.43A, Ashok Nagar, Main Road, Kancheepuram, 
Kancheepuram District to hereby solemnly affirm and sincerely state as follows. 

am the 4th respondent now working as District Educational Officer 

(Private Schools), Kanchipuram after the post of the District Educational Officer 
has been re-designated as District Educational Officer (Private Schools) vide G.0. 
(MS) No 151 School Education (SE1(1)) Dated: 09.09.2022 .herein and as such 
| am well conversant with the facts of the case from records. l am filing this 

counter on behalf of 1 and 20 respondents also. 

I submit that the petitioner filed this Application and humbly prays that 
this Honorable Tribunal direct the school to cease using the neighborhood 
street for parking school buses, as it causes traffic obstruction and endangers 
public safety and the Petitioner also seeks directions for regular maintenance of 
the school's waste disposal and drainage system to prevent unhygienic 
conditions and furthermore, the Tribunal is urged tO mandate the installation of 

a proper sewage treatment plant and prohibit illegal waste transportation and 
an environmental compensation may be imposed for continued violations, 

HEADMASTER 

GHS COLLECTORATE COLONY 

KANCHEEPURAM-631501. 

DistcEducationa officef 
(Private Schools) 

Kohinyram - 631 501. 
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and an audit of all schools in the district is requested to ensure compliance and 

the Petitioner further requests that the Tribunal direct the Matriculation Board to 

restructure this school by separating it into Nursery, Primary, Secondary 

and Higher Secondary sections and it is proposed only Nursery and Primary 

remain at the current location while bifurcating higher classes on other areas 

to a more spacious site for student safety and immediate action is also sought to 

curb noise pollution in and around the school premises to protect students 

and residents alike and lastly, the Petitioner prays for sanction interim relief of 

the amount Rs.25 lakhs by on the time of judgment in the honorable court can 

decide in appropriate compensation for the distress caused and for any further 

orders deemed fit in the interest of justice. 

2. I humbly submit that the 5th Respondent school originally opened 

its nursery section in the year 1990, thereafter the Directorate of School 

Education in the year 1998-99 permitted opening of classes from the 1 

Standard to the 7h Standard. Thereafter during the years starting from 

1999-2000 permission was granted to start classes from the 8h Standard to 

the 10" Standard and then in 2014, school was granted permission to be 

designated as a Matriculation Higher Secondary School pursuant to which 

classes 11 and 12 were started. The school is presently functioning with 

3026 students as against the sanctioned strength of 3900 pupils. 

3 

3. I respectfully submit that the compound wall has been 

constructed in such a manner that starting from Ekambaranathar Sannithi 

Street a setback space of around 6-7 feet has been left, but then the house 

HEADM¤STER 
2o25 

GHS COLLECTORATE COLONY 
KANCHEEPURAM -631501. 

9s DistrickEducational Offcer 
(Private Schools) 

Vaniuam G31 501. 
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of the Petitioner did not leave any such space and it will start immedlately 

from the periphery of the Ekambaranathar Sannithi Street. From the year 

2002, the Petitioner started creating trouble for this institution. He wanted to 

install a gate facing the compound of the school that too which will give him 

an entry into the Patta land of the school, the same was objected to and so 

it is found that he wanted to wreak vengeance. 

4 

4. I further submit that the Petitioner who was periodically 

Indulging in harassing the school management and the trust management, 

again started a more active trouble in the year 2020, when a gate was being 

installed by the school on its compound wall which was facing the Sannathi 

Street. The said gate became a necessity considering various factors for the 

welfare and benefit of the students. The gate was also a necessity at times 

of use during an emergent eventuality. To prevent this installation of gate, 

the Petitioner filed a complaint with the Inspector of Police, Sivakanchi 

Police Station, but after enquiries it was found that the complaint was 

absolutely false and the Respondent institution continued and installed the 

safety gate. Thereafter the Petitioner files a suit as against Mr.Chandran @ 

Chatroopanandasamy in OS 32 of 2020 before the District Munsif Court at 

Kancheepuram. The suit was decreed with an order of permanent injunction 

being granted exparte for the Petitioner to enjoy his property without any 

disturbance from the defendant in the suit. The said suit was again an act of 

HEADM¤STER 

GHS COLLECTORATE COLONY 

KANCHEEPURAM - 631501. 

DIstrict Educatlonal offlcer 
(Private Schools) 

Kanchipuram - 631 501. 

4



Waste as against the Respondent institution by the Petitioner without any 

element of truth in it. 

5 

5. | humbly submit that this school is one of the reputed 

Private Matriculation Schol, in Kanchipuram District, having standards LKG to 

12"" Standard. Regarding recognition this school has obtained recognition up to 

31.05.2025 for a period of 3 years. As per the instructions given by Government 

the management have produced the proposal of continue recognition which is 

under scrutiny of the District Educational Officer (Private Schools), Kanchipuaram 

and the order of the same will be released soon. 

6. I respectfully submit that the School recognition order 

Would be generally issued only on ihe basis of the records submitted by the 

management after the school visit of the District Educational Officer (Private 

Schools). Mainly they have to produce (1) the building Stability Certificate should 

be obtained from the appropriate Engineer who should be in the Panel of District 

Collector concerned if he is Private working Engineer (2) the building License 

should be obtained from the Tahsildar concerned. (3) No objection Certificate 

should be obtained from Fire Service Department concerned and (4) the School 

Sanitary Certificate from Health Officer concerned. Furthermore the School 

Management has to produce other records of school related. 

7. I humbly submit that while scrutiny of the Renewal recognition 

proposal the following certificates and other records have properly been enclosed 

by the management of the school concerned 

HEADMASTER 

GHS COLLECTORATE COLONY 

KANCHEEPURAM -631501. 

Dlstrlctoédácatlonal officer 
(Prlvate Schools) 

Kanchinuram- 6?1 C1 
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a) Certificate of structural soundness issued on 01.06.2025 in Torm of 

Statement Accompanying in Form-A, Form of certificate of structural 

Soundness under sub-section (4) of the Tamil Nadu Public Buildings 

(Licensing) Act, 1965 (Tamil Nadu Act 13 of 1965) referred to in Rule 4 of 

the Tamil Nadu Public Building (Licensing) Rules, 1966 in Form-B, and 

Form of certificate of structural soundness under sub-section (4) of the 

Tamil Nadu Public Buildings (Licensing) Act, 1965 (Tamil Nadu Act 13 of 

1965) referred to in Rule 4 of the Tamil Nadu Public Building (Licensing) 

Rules, 1966 in Form-C. In the above mentioned forms issued by the 

appropriate Engineer noted that the Period for which license required 

is 01.06.2025 to 31.05.2029 and the number of persons to be 

accommodated in the school is 3900 persons. The school is presently 

functioning with 3026 pupils as against the sanctioned strength of 

3900 pupils. Hence it is proved that the school strength is within the 

limit. The certificates of the above have obtained from appropriate 

Class - 1A Engineer who has been approved by the Kanchipuram 

Collector vide License NO.Rc. No.29983/2011/M1 Dated 30.04.2012. 

b) License has been obtained from Tahsildar Kanchipuram in Form-D 

vide K.Dis.No.824/2025/A1 Dated 23.04.2025 in form of License 

under Sub-section (i) of section 6 of the Tamil Nadu Public Building 

(Licensing) Act, 1965 (Tamil Nadu Act 13 of 1965 reference to in rule 

6 of the Tamil Nadu Public Building (License) Rules 1966 for the 

period 3 years from 01.06.2025 to 31.05.2028 in which it is mentioned 

HEADMASTER 
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that the number of persons to be accommodated is 3900 persons 

only Furthermore it is noted in the above license that the purpose for 

which the building is licensed to be used as public building is to run a 

Matriculation School. Hence it is proved that the school strength is 

within the limit. 

7 

c) No objection Certificate has been obtained from the Fire Department 

in SI.No.86/2024 and Rc.No.587/v/Kanchi/2024 dated 07.08.2024 

d) School Sanitary Certificate has been obtained from City Health Officer, 

Kanchipuram District vide Chapter IlII Rule 24 in Appendix - 3 

12.12.2024 in which it is clearly mentioned that the accommodation 

provided for each of the several room is sufficient for the minimum 

number of pupils taught therein and is properly ventilated and lighted, 

that the building is maintained is substantial good condition, that is 

neat and clean, that the latrine arrangements are adequate and 

satisfactory, that the supply of drinking water is safe and wholesome 

and that in all other necessary aspects the sanitation is good. 

Therefore the as per the above certificates issued by the other related 

departments concerned it is proved the statement of the Petitioner is 

totally wrong noted in the Application. 

8. I humbly submit that No petitions have been received 

neither from the around the neighbors and the student's parents nor from 

the school students of the school concerned 

HEADMASTER 
GHS COLLECTORATE COLONY 

KANCHEEPURAM-631501. 
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Petition. If the disturbance have arisen by the School as given complalint oy 

the petitioner continually the several petitions would have received from 

others. Hence it is proved petitioner complaint is not acceptable. 

8 

9. I respectfully submit that it is clearly known the visit report of 

the District Educational Officer (Private Schools), Kanchipuram that the road 

breadth for both sides of the school approximately 100 meters. Hence there 

is no possibility of happening traffic jam when the schools buses are kept 

parking in front of school premises. Besides while enquiry it is found the 

school buses are kept parking in front of school only in the time of step 

down and step up students in the buses and other times buses are kept 

parking inside school premises for safety and convenience.. Hence the 

statement of the Petiioner regarding this point is totally wrong. 

10.I humbly submit that when the school visit of District Educational 

Officer (Private schools), Kanchipuam it is known that there is no much 

noise affecting pollution as noted in the petitioner's petition and the use of 

speakers and its volume are within the permitted decibel levels. 

However, specific instructions has been given to the school's authorities to 

decrease the some amount of volume of the speakers when they are in use. 

11.I further respectfully submit that the activities of the school 

management has never disturbed the peace of the locality or the 

surrounding areas and traffic management and parking of vehicles are 

HEADMASTER 

GHS COLLECTORATE COLONY 
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aways organized with no disturbance to any person using the street or the 

locality. 

9 

12. I submit that there is no violation of Environment (Protection) Act or 

its related rules and regulations and no hazardous activities were carried 

out or conducted during lock down period and all the restrictions as imposed 

were duly followed. 

13. I humbly submit that as far as this school is concerned they have 

adequate toilet and urinal facilities for both male & female students as well 

as both the male and female teaching and non-teaching staff and tap water 

for drinking and washing. They are neat and clean as per the certificate 

issued by the City Health officer, Kanchipuam. 

14.I humbly submit that the ill health caused to the Petitioner has no link 

with the activities of the management of the school. If it is true several 

neighbors would have given complaint like they fell in sick due to these 

reasons. But none of like complaints received as of now. While scrutiny of 

the petitioner medical reports no remarks has been mentioned the cause of 

ill health to the Petitioner has connection with activities of the management 

of the school. Due to these reasons it is proved that the illness of the 

Petitioner only because of his carelessness not because of anything else. 

HEADMÁSTER GHS COLLECTORATE COLONY 
KANCHEEPURAM -631501. 
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For the foregoing reasons stated above it is humbly prayed that the Hon'ble 

COurt may be pleased to issue deem fit and proper orders to the above Petition 

No. OA 89 of 2025 and dismiss the above as devoid of merits and thus render 

justice. 

Solemnly affirmed at Chennai 

on this the 30 day of August 2025 

10 

and signed his name in my presence. 

Distrlct Educational oYficer 
(Private Schools) 

Kanchipurarn - 631 501. 
BEFORE ME 

HEADMASTER 

GHS COLLECTORATE COLONY 

KANCHEEPURAM-631501. 

10

10



11

ANNEXURE 1



12



13



14



15



16



17



18



19

ANNEXURE 2



20



TRANSLATION COPYRENEWAL OF BUILDING LICENCE FOR EDUCATIONAL INSTITUTION
From: Tahsildar, KancheepuramDate: 23.04.2025Reference: K.Dis.824/2025/A1
To:
The Secretary,
Sree Narayana Guru Matriculation Higher Secondary School,
No.21–21/1, Eakambaranathar Sannathi Street,
Kancheepuram.
Matter:
Renewal of building licence for the premises located at Eakambaranathar Sannathi Street,
Kancheepuram, where Sree Narayana Guru Matriculation Higher Secondary School
operates.
Order:
The building licence for the above-mentioned school is hereby renewed for the period from01.06.2025 to 31.05.2028.
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SRI NARAYANA GURU MATRICULATION HR.SEC. SCHOOL, KANCHIPURAM  MAP LOCATION 
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TRANSLATION COPY
FIRE & RESCUE SERVICES STATION – KANCHIPURAM

Ref No.: 86/2024File No.: 587/v/Kanchi/2024Date: 07.08.2024
No Objection Certificate
Subject: Issuance of No Objection Certificate for granting recognition to the school by the Fire &
Rescue Services Department – Regarding.
Reference:

1. Government Order M.S. No. 122, School Education (X2) Department, dated 14.09.2004
2. Government Order M.S. No. 123, School Education (X2) Department, dated 14.09.2004
3. Government Order M.S. No. 117, School Education (04) Department, dated 14.09.2004
4. Application received from the Secretary, Sri Narayana Guru Matriculation Higher Secondary

School, Kanchipuram, dated 06.08.2024
Based on the above government orders and the application received, the Sri Narayana Guru
Matriculation Higher Secondary School located at:
Survey Nos.: 276/1,2; 277/1,2,3; 278/1,2; 279/1,2; 281Door No.: 21-21/1, Ekambaranathar Sannathi Street, Kanchipuram
was inspected on 07.08.2024 by Mr. E. Shankar, Assistant District Officer, Fire & Rescue Services,
Kanchipuram. Following the inspection, it is certified that there is no objection from the Fire &
Rescue Services Department for granting recognition to the school.
Issued by:
Fire & Rescue Services Station, KanchipuramDate of Issue: 07.08.2024
Recipients:

 Assistant District Officer, Fire & Rescue Services, Kanchipuram
 Secretary, Sri Narayana Guru Matriculation Higher Secondary School, Door No. 21-21/1,

Ekambaranathar Sannathi Street, Kanchipuram
Copy to:

 District Officer, Fire & Rescue Services, Kanchipuram District
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IN THE COURT OF ADDITIONAL DISTRICT MUNSIF AT
KANCHEEPURAM

PRESENT: Tmt.Saranya Selvam, B.A.,B.L.,(Hon’s)
          Additional District Munsif, Kanchipuram

On Monday, this the 28th day of March 2022

O.S.No.32/20

K.Chandrasekaran ...Plaintiff

/Versus/

Chandran@Chatroopanandasamy        ...Defendant

 This suit having coming up on 28.03.2022 for final hearing before

me   in   the   presence   of   Mr.T.Anbu,   advocate   for   the   plaintiff   and   the

defendant being called absent hence set  exparte  and upon hearing the

argument of plaintiff and upon perusing the connected material records

and having stood over till this day for consideration, this court delivers the

following:

JUDGMENT

1. This is a suit for permanent injunction restraining the defendant and

his   men   and   agents   from   in   any   way   interfering   with   plaintiff's

peaceful possession and enjoyment of the suit property and for costs.

2. The epitome of the plaint would run thus:­

The   plaintiff's   mother   Amsa   has   executed   the   Registered

Settlement Deed infavour of the plaintiff in respect of Town Survey

Number 280/2, Door No.10A1, in Ekambaranathar Sannathi Street,

Bigh   Kancheepuram   in   Doc.no.1032/2003   dated   04.06.2003.   The
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plaintiff  has  paid the property  tax,  water   tax and drainage tax to

Kancheepuram Municipality for the period from 2013 to 2019. The

plaintiff has also obtained electricity service connection and he has

paid   the   current   consumption   charges   to   the   TANGEDCO.   The

plaintiff   submits   that   already   in   the   compound   of   the   school   2

entrances were constructed for all the students to reach the school

through   the   above   said   2   entrances.   The   plaintiff   submits   that

wantonly the defendant digging the compound wall very near on the

southern side of the plaintiff's residential house in order to form third

entrance on 06.02.2020 and the same was successfully prevented by

the  plaintiff.  The  plaintiff  has   lodged  a   complaint  on  06.02.2020

against the defendant's lawful act before the Sub Inspector of Police,

Siva   Kanchi   Police   Station   stating   that   the   defendant   maliciously

digging the southern side of the plaintiff's residential compound wall

inorder   to   create   third  entrance.  The  defendant  did  not  obey   the

advice of the police officials and once again on 08.02.2020 tried to

dig the plaintiff's compound wall in order to create nuisance to the

plaintiff.  The plaintiff   successfully  prevented   the   same.  Hence   the

plaintiff is obliged to file this suit for permanent injunction against

the defendant restraining him and his men and agents from in any

way interfering with plaintiff's peaceful possession and enjoyment of

the suit property. 
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3. The defendant has not filed written statement within stipulated time

thus, he was set exparte by this court on 12.01.2022 and proceed the

hearing of the suit. 

4. The point   for  consideration  in   this   suit   is  whether   the  plaintiff   is

entitled to get permanent injunction as prayed for?

5. Exparte evidence:­

The plaintiffs were called upon to  let evidence, plaintiff  examined

himself as PW1. Proof affidavit filed in lieu of chief examination and

the   same   was   recorded.   Ex   A1   to   Ex   A14   marked   through   the

deposition of PW1. 

6. Exparte enquiry:­

The learned counsel argued that the plaintiff having been in peaceful

possession and enjoyment of the suit property by exercising all right

of ownership and the defendant not even preferred to appear before

this court to refute the claim of the plaintiff.

7. Appreciation of Evidence:­

The plaintiff claimed that the suit property is ancestral property of

the plaintiff and his mother namely Amsa, who executed registered

settlement   deed   vide   doc.no.1032/2003   dated   04.06.2003   in   his

favour.  From  the  date  of   settlement,   the  plaintiff  was   in  peaceful

possession and enjoyment of the suit property. The defendant trying

to  dig   compound wall  near   southern   side  of  plaintiff's   residential

have in order to create third entrance which was prevented by the
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plaintiff. Subsequently, the defendant trying to dig wall in order to

create nuisance to  the plaintiff.   In order   to reiterate claim and  in

order   to  prove  his  possession  the  plaintiff  marked Ex A1/Original

settlement deed executed by Amsa, Ex A2/Property tax receipt, Ex

A3/Demand notice for property tax, Ex A4/special notice of property

tax, Ex A5/Name transfer of water tax issued by the Commissioner,

Kancheepuram Municipality, Ex A6/Original property tax issued by

Municipality,  Ex  A7/Original  Drainage   tax   receipt,  Ex  A8/copy  of

online   property   tax   receipt,   Ex   A9/property   tax   receipt,   Ex

A10/Municipal   property   tax   receipt,   Ex   A11/special   notice   of

property tax, Ex A12/EB service connection infavour of plaintiff, Ex

A13/original EB card, Ex A14/copy of complaint given by plaintiff to

the Siva Kanchi Police Station. On perusing the case records, the suit

is filed seeking not to disturb the peaceful possession of the plaintiff.

The plaintiff claimed that the suit property belongs to his ancestors

and   marked   settlement   deed/Ex   A1,   to   that   effect.   Though   the

recitals of the said exhibits does not reveal with regard to the parent

documents. It is pertinent to note that the plaintiff gingerty marked

other   supportive   documents   Ex   A2   to   Ex   A14   like   property   tax

receipts, name transfer in EB and water tax and EB card standing in

the name of the plaintiff which would show that the suit property in

the  possession  of   the  plaintiff.  On   record,   the  defendant  has  not
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preferred   to   refute   the   claim   of   the   plaintiff   and   absolutely   the

presumption created by the plaintiff with regard to his possession in

the suit property was not rebutted by the defendant. 

8. In   the   light   of   the   above   discussions,   this   court   comes   to   the

conclusion,   that   the plaintiff   is  entitled to  the relief  of  permanent

injunction as claimed by him. 

9. In the result, suit is decreed without costs. 

(i) that the permanent injunction restraining the defendant and his

men and agents from in any way interfering with plaintiff's peaceful

possession and enjoyment of the suit property

Dictated to the steno­typist, who directly typed by her in   computer

corrected and pronounced by me in open court this the 28 th  day of

March 2022. Sd/­. Saranya Selvam

ADDITIONAL DISTRICT MUNSIF
KANCHEEPURAM

Plaintiff side Witnesses:­

PW1 Mr.Chandrasekaran (Plaintiff)

Plaintiff side Exhibits:­

Ex.A1 04.06.2003 Original settlement deed executed by Amsa

Ex.A2 ­ Property tax receipt

Ex.A3 30.09.1979 Demand notice for property tax

30



6

Ex.A4 14.09.1978 special notice of property tax

Ex.A5 19.04.2005 Name   transfer   of   water   tax   issued   by   the
Commissioner, Kancheepuram Municipality

Ex.A6 16.02.2008 Original property tax issued by Municipality

Ex.A7 ­ Original Drainage tax receipt

Ex.A8 30.09.2019 Copy of online property tax receipt

Ex.A9 30.01.2019 property tax receipt

Ex.A10 17.02.2019 Municipal property tax receipt

Ex.A11 22.02.2019 special notice of property tax

Ex.A12 12.06.2003 EB service connection infavour of plaintiff

Ex.A13 ­ original EB card

Ex A14 06.02.2020 copy of   complaint  given  by  plaintiff   to   the  Siva
Kanchi Police Station

Defendant’s side Witnesses and Exhibits:­

NIL

Sd/­. Saranya Selvam
ADDITIONAL DISTRICT MUNSIF

  KANCHEEPURAM
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